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This ( ) A. is filed gaui't the order pased by the 

Diseiphnary A uthnntv di nng from 1407 2008 to 

06 09 2008 as dies-non tr the apphcant. This' order 

passed by the authorities on 27 10 2008. A the 

* t 

	 appfica ha not tiled any appeal wiuch ii s pieen bed under 

the statute, we are of the view that at this staQe. the ("A. 

cannot be admitted. for consideration of any of the 

avennen.ts. 

in the above circumstances, this (JA, stands 

dismissed on ' 	-:iohserviiu. that the applicant shall 

file an appeal agwnsl the impugned order vuii 15 days 

from today, if so 	filed, and after 	f such appeal, 

the authorities, Le. tkespondent No. I shaU dispose of the 

appear within a time frame. at any rate, within tu.r months 

of the receipt of the copy of the appeal memorandum as 

ordered h; this Tnbwiat. 
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